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[Shri Kalyan Roy] . it should be paid. So, 
my request to Mr. Patel is that he should meet 
the Union representatives and there should not 
be any further delay in paying the 15 per cent 
bonus and starting negotiations with the Union. 
Mr. Patel is here and he can say something. 

MR. CHAIRMAN:  He has heard. 

SHRI KALYAN ROY: Sir, if he prefers to 
be silent on all issues except the issue of non-
payment of income tax by Mr. Biju Patnaik, 
then what to do. 

SHRI N. K. BHATT (Madhya Pradesh) : 
Sir, the position with regard to the LIC 
employees is not at all difficult to understand. 
There was an agreement which was arrived at 
in 1974 at the instance of the Government of 
India and the Finance Minister had blessed it. 
Unfortunately this agreement was annulled by 
an Act. Now that the Janata Government has 
committed that workers will get their bonus, 
in accordance with this agreement they should 
be given their bonus and other fringe benefits 
which they are committed to give. I have 
myself written to the Finance Minister and the 
Labour Minister for their intervention. The 
workers have done their utmost for the 
prosperity of this industry and if an 
honourable settlement is not reached and if 
this agreement is not honoured, then I am 
afraid this unrest will spread to other financial 
institutions, banks and industries like coal, 
mining and all industrial establishments. In 
the interest of industrial peace in the country 
this settlement is urgently required and 
through you, Sir, I would urge upon the 
Government to intervene before it is too late 
because from tomorrow an all-India agitation 
is going to start. 

THE     APPROPRIATION    (NO.      3) 
BILL,  1977—contd. 

SHRI  C.  P.  MAJHI   (Orissa):   Mr. 
Chairman, Sir, this Appropriation Bill 

actually deals with the expenditure incurred 
in the year 1975. 

[Mr. Deputy Chairman in the Chair] 

There is not much scope to speak on this 
Appropriation Bill except to say that the 
expenditure which was incurred in the year 
1975 actually should have been anticipated 
earlier before the expenditure was incurred. 

This is simply a Bill to regularise the 
expenditure and that too out of Rs. 245 crores, 
Rs. 220 crores relate to the expenditure on 
Debt Services which is an inevitable 
expenditure. Sir, this Bill does not provide 
much scope for me to say except to say that 
the Government should have exercised 
monitoring of expenditure properly so that 
such unforeseen expenditure could have been 
very much avoided. 

I want just to make a digression from the 
scope of discussion by observing about the 
performance of the Janata Party Government 
during the last four months, because I was not 
able to get an opportunity to speak at the time 
when the Appropriation Bill and the Finance 
Bill were discussed in this House. So, when 
the Finance Minister is here, I would like to 
make some observations regarding the 
performance of the Janata Government during 
the last four months. 

Sir, after a long time, after 30 years, this 
Janata Party Government has come into 
existence. It is really a very great change in 
the country, a historical change has taken 
place. Of course, this change has taken place 
on account of, may be, the mistakes which we 
in the Congress Party committed during our 
existence in the Government, but during the 
last four months the performance of the 
Janata Party has not been able to inspire 
confidence in the people in general and the 
Harijans and Adivasis in .particular. So far, 
what has come to pass has just been a tall 
talk. Tall promises have been made, but 
nothing categorical, nothing concrete has 
come to pass. As a matter of fact, the growing 
un- 
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employment, the price hike and all other 
things are going out of their control and the 
rumbling about these things is being heard in 
the streets. The Janata Party, it appears to me, 
has become so bold and so proud that they 
probably think that now since they have 
destroyed the giant, they could survive for all 
times to come. In this connection, Sir, I would 
like to say one thing. The Congress Party 
which came into existence with the blessings 
of Mahatma Gandhi, Jawaharlal Nehru, Sardar 
Patel, could administer the affairs of the 
country for 30 years. It was very powerful, but 
in a democracy people are more powerful than 
the Parliament itself. People can change the 
Government if something goes wrong. 

I only want to say that we have been 
indulging in so much of tall talk that we are 
not looking into the actual things. Sir, I belong 
to an area which is very much backward and I 
belong to a community which is still very 
much behind. I would only ask the Finance 
Minister to make some provision for those 
backward areas and also for backward 
communities. We had made several proposals 
for those areas when the previous Government 
was in position. All of a sudden, when the 
Janata Government came into power, 
whatever the previous Government wanted to 
do has been put in oblivion and something 
new is held out. If we will be simply just 
making a start, then again if some new Gov-
ernment comes and once again we start, we 
will really not be doing anything for the 
benefit of the country as a whole. Sir, when 
the previous Government was there, in the 
State of Orissa, we proposed to have a ferro-
vanadium plant in the district of Mayurbhunj. 
And this had actually made a headway and we 
were about to start doing it. The Ministry of 
Steel and Mines was busy with processing the 
proposal and it was to pass through the Public 
Investment Board. But it stopped there. Now 
the Minister of Steel and Mines has started 
talking about the new coal-based steel Plant. 
Sir, I know    these 

things are not within the scope of this 
Appropriation Bill, but I only want to impress 
upon the Finance Minister that whenever we 
want to do a thing, let us not ignore the things 
which have already been started and start 
doing something new. My only point is that if 
we could create some infra-structure in those 
backward areas, it would very much help the 
people there, and they could be relieved of the 
life of the beasts of burden that they are lead-
ing. 

I would, once again, urge upon the Finance 
Minister to consider all these points so that 
the backward areas and backward 
communities—about which he has spoken in 
his budget speech-would be taken care of. So 
long they have not been given any special 
attention to these areas I would request the 
Finance Minister to take care of all these 
things. With these few words. Sir, I finish. 

 



203        Appropriation (No. 3)    [ RAJYA SABHA ] Bill, 1977 204 

 



205 Appropriation (No. 3)     [ 3  AUG.   1977 ] Bill, 1977 206 
 

 
"Narain Sau confesses that had it not 

been for Prime Minister Indira 
Gandhi's 20-point Programme, he 
would have never thought of returning 
the surplus land and would have never 
worried about the poor." 
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"Curiously, same Ministers, unable 
to find solutions to the problems facing 
them, are resorting to gimmicks. For 
instance, the Health Minister, Mr. Jabir 
Hussain, joined a dharna of the 
students of the Government Medical 
Colleges. He met the students. But 
after listening to their demands, he said 
that since he could not accede to these 
he would join the dharna." 

 
"Senior officers too are not happy 

with the way some Ministers function. 
It is said, for instance, that the Finance 
Minister, Mr. Kailasha-pati Mishra, 
does not go through the files. He 
summons senior officials at short 
notice and at frequent intervals to read 
out to him the papers submitted to him. 
Some Ministers have cut a sorry figure, 
in the Assembly, having failed to do 
their home work." 

 

 

The      Law    and    order situation
in       Bihar is       not       good.
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The House then adjourned for 
lunch at one minute past one of 
the clock. 

The House reassembled after lunch at 
four minutes past two of the clock, 
Mr. Deputy Chairman in the Chair 
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SHRI SRIMAN PRAFULLA 

GOSWAMI (Assam): You are speaking 
on the Appropriation Bill. Do not speak 
irrelevant things. 

SHRI NAGESHWAR PRASAD 
SHAHI; What I say is very much 
relevant to the Appropriation Bill. 

SHRI PIARE LALL KUREEL urf 
PIARE LALL TALIB (Uttar Pradesh) : 
You have joined a Party which is nothing 
but a conglomeration of various groups. 
It is not a Party at all because it has no 
ideology. 

SHRI      NAGESHWAR PRASAD 
SHAHI:  It is your Party which has 
pro-Indira    group      and anti-Indira 
group. 
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(Interruptions) 
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SHRI SANTOSH KUMAR SAHU 

(Orissa): Mr. Deputy Chairman, Sir, this 
Appropriation Bill is a Bill which has come 
before the House for consideration in 
connection with the amounts which have been 
spent in. the year 1975. Two items have been 
brought out. One comes under the Defence 
Services Pension Scheme and the other is 
regarding repayment of debts. This amount 
has come to this House because it is more 
than what was anticipated in that year's budget 
and there is nothing wrong in meeting it from 
the Consolidated Fund. The other thing is the 
repayment of debts. It is natural that a 
Government which is committed to create a 
new social order and a new economic order 
for the betterment of the common people has 
to take recourse to deficit-financing and 
borrowings for creating a new socioeconomic 
order and for creating infra-structure like 
railways, new irrigation potentialities, power 
generation, etc. It has to spend more to cater 
to the needs of the poor people. While we are 
discussing this it is very natural that we have 
to consider the basic approach at that time. Is 
there any change? Are we facing some 
difficulties in the new fiscal policies which 
have been formulated by the new 
Government. The main problem of the Indian 
economy and our fiscal policies is the eradica-
tion of poverty and creating a new social order 
and opporturties of employment. Sir I would 
like to submit humbly to the hon. Finance 
Minister through you that alhough a lot of 
stones have been thrown on the party which 
was in power, many of our friends who are 
sitting On the opposite benches—not all, I 
entirely agree—are also responsible for the 
philosophy of creating a new economic order 
and social order without which the maladies 
of the Indian economy    cannot  be    solved.    
While 

coming to this point, I would like to 

submit that during the discussions on the 
Financial Bill which came before this House 
and the Parliament, we have been seeing that a 
twist has been made from the policies of creat-
ing a new socio-economic order. We find that 
there are different statements made by 
different Ministers on different polices. We 
find that there are discrepancies also. So it 
raises a natural doubt not only in my mind but 
also in the minds of the general people of the 
country about the new policies. Are the fiscal 
policies going to favour the capitalists in the 
country or the small common man? This is a 
very pertinent question about which every 
man thinks. I will just analyse the different 
Doints. Sir, we know that the new Minister of 
Industries is a great socialist thinker. He has 
been telling very often that we must see that 
the big houses do not grow and there should 
not be any preference for capital intensive 
industries in this country to grow. But in the 
Finance Bill, we see that we have given them 
more scope for investment of capital. That is 
how we have provided for the investment 
allowance in certain forma in this Bill. Then, 
Sir, if we think of the rural development which 
.should he taken up as the first priority, what is 
the new irrigation potentiality that we are 
going to create? What is the anicipated ex-
penditure for this purpose in the Budget? Sir, 
we can say that deficit financing helps 
inflation. It is true that in certain areas, it helps 
inflation. But, Sir, have the price, not 
increased within these four months? Do you 
think that we can go on keeping these 
backward areas backward and we will not 
create new infrastructure, new railway lines 
and new irrigation porentiality? On the other 
hand, Sir, what are we doing? We are taking 
the poor people. It. might be argued that we 
are having additional excise on bidis. Bidi-
smoking is not good. But this is the common 
need of the poorest man Bidi is not. consumed 
by the richer sections of the society. Sir. if we 
read  the reports  of  various  commit- 
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[Shri Santosh Kumar  Sahu] 
tees, we shall see what the incidence of 
taxation is. A small pie at the Central level or 
one rupee per thousand might be a very 
uneventful taxation. But when we go to the 
bottom, it creates certain problems, the 
incidence is hundred times more on the 
common man. Not only that, Sir. Any taxation 
levied at any stage creates different 
repercussions in the price structure of the 
country at the bottom level. Coming to the 
other point, Sir what is the incidence of 
taxation in India? Unfortunately, Sir, not that 
our friends on the other side are to be blamed. 
Here, we are thinking of the country and no 
question of parties comes here. Sir, when a 
common taxpayer pays one rupee, he gets 
from the Government a benefit of 50 to 60 
paise. So, again we touch the poor man. So, 
where do we stand now? Is the common man 
not bewildered? And this is the fundamental  
point. 

Then, Sir, there are many discourse in the 
parliamentary debates. Different statements 
have been made by the hon. Ministers. 
Regarding exports, the hon. Finance Minister 
said that we should give preference to the 
engineering industries and that they must be 
given encouragement in the export promotion. 
But, the hon. Commerce Minister said that 
this should not be at the cost of the home 
consumption. Then the third thing is that hon. 
Home Minister said something to the effect 
that big industrialists must be permitted to 
export and small scale and cottage indusries 
should eater to home consumption. Sir, does 
this not lead to confusion? I humbly say that 
we must have a long strategy on these issues. 
Has the Government laid down its funda-
mental policy on this? 

Then, coming to another important aspect, 
Sir, fiscal policies as such are inter-linked 
with the social development of the common 
man. But, Sir, have we not seen how the 
Harijans and other backward classes have 
been neglected?    Have  the  atrocities    not 

been committed against them? Not only that. 
The facilities on the economic front given by 
the past Government also seem to be eroded. 
Sir, we have heard about the Belchi incident 
in this House. It was one of the worst 
happenings. There the people were brutally 
assaulted and there was a delay in the arrival 
of the police. When the first report came, we 
were informed in the House that the incident 
took place between two gangsters as if it was 
like the events that take place in New York 
where underground gamblers and gangsters 
fight with each other. The point is that the 
common man has been deprived of his right. 
And, what has happened in Andhra Pradesh? 
It came in the newspapers. The surplus loans 
which were distributed to the poor Harijans 
were taken away by rich landlords. Only a 
small number of incidents comes to the 
newspapers. Many things are happening in 
this country. The poorer sections suffer a lot. 
They are at cross-roads. They think whether 
their property, their life is safe or not. We will 
not consider it very seriously. Does it not 
affect the economic development of the 
country as a whole? What is the progressive 
policy for the benefit of the common man, for 
the benefit of the poor man? Why has this 
House brought an amendment in the clause 
meant for the merger o1 sick units with 
healthy units? It has been done to ensure that 
the worker: interest is protected. Is it not our 
common goal in our new social ideo logy that 
workers must participate in management? 
Does this Government believe it or not? They 
must clarify it. It is a very fundamental 
question because it creates a sense of owner 
ship in the minds of the worker: which results 
in greater production Can you think that 
without these things we can move on the right 
path These are the questions which are 
looming large on the horizon of our country. 

Now, it is not a question of blam ing this 
party or that party. What is the report of the 
I.L.O., the Interna 
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tional Labour Organisaion on the question of 
our changing fiscal policies. An analysis 
made toy the I.L.O. shows that while average 
labour intensity of the private corporate sector 
in India has declined, industries with lower 
than average labour intensity have enjoyed 
considerably larger relief in tax incidence 
than industries with higher than average 
labour intensity. Fiscal measures which can 
be expected to change this situation, which 
can be of help in a pro-labour policy include, 
complete withdrawal of all fiscal incentives 
related to the employment of capital. Sir, an 
answer had been given in the Lok Sabha 
which I read in the newspaper, wherein it had 
been stated that it was done because the 
Government wanted the units to be more 
productive. What do you mean by 
productiveness? There are many sick mills. 
They are no longer economic because of the 
new technique evolved. Let us take the case 
of jute mills, which the hon. Members have 
been discussing for a very long time. The 
cotton mills are the mills which employ a 
very large labour force. Can we not do a 
simple thing for them? When we merge sick 
units with bigger industries, shall we forget 
the poor workers who have worked for the 
whole of their lives for the survival of these 
industries.? Not only that. If jute industry is 
not protected by the Government and 
naturally not nationalised if it is sick, what is 
going to happen? We cannot always think of 
transferring sick units to other industries. If 
we do that we do not see the common good of 
the labour and the  cultivator. 

Sir, we can see from the proceedings of 
this House and the other House that many 
hon. Members have observed that when the 
Commerce Minister visited West Bengal he 
told the industrialists that there should be no 
retrenchment, but no heed was paid to him 
and retrenchment is continuing in the jute 
mills. So, is it not right for the hon. Members 
of the House to say that whenever the merger 
of a sick unit  with healthy    unit is proposed, 

there should be a social rule or philosophy 
followed whereby the rights of the labour 
force of the sick unit should be protected. 

Now, coming to the next point, you can see 
that the prices are rising. What are the steps 
that are being taken to see that all the 
promises are fulfilled? Talks alone will not 
help us to keep the prices down. There must 
be a definite policy and it must be tangibly 
shown to the people that rise in prices has 
been checked. Without that nobody is going to 
believe the speeches. So, what we want is that 
the fiscal policy should be suitably adapted to 
the philosophy of just and equitable economic 
and social order. You cannot only say that 
deficit financing will help curb inflation, we 
are trying to balance the budget and we are 
trying to have a new levy of fees. Ultimately 
the incidence of these new fees will fall on the 
poor people. They will be much more affected 
by the price structure. Of course, I agree that 
we have to resort to a cerain amount of deficit 
financing if we want to develop backward 
areas. We cannot solve this problem without 
resorting to it. So, while supporting this 
Appropriation Bill, I would like to say that 
this country is heading for a confusion. The 
fiscal policies which we are now-following 
are going to create new problems in the social 
and economic order which we were following 
in the past. So, it is necessary that not only the 
Finance Minister, but also his other colleagues 
should consider and declare their respective 
policies so that a new idea, a clear idea, is 
followed in this country, which will be helpful 
for the improvement of the economic 
condition of this country. 

Then, coming to the other problem, Sir, as 
you know the greatest problem in India is the 
problem of unemployment. How are we 
going to solve the problem of unemployment. 
It is related very much to the fiscal policies 
also. Sir, as you know, in the past it was said 
that young educated men, unemployed people 
should 



223    Appropriation (No. 3)    [ RAJYA SABHA ] Bill, 1977 224 

[Shri Santosh Kumar Sahu] have financial 
help from commercial banks and other places 
for self-sustaining growth. What is happening 
about that? We are completely in the dark. 
Many commercial banks started setting up 
new branches and they started giving help to 
poor drivers to own taxis and start other 
industries. But now it is not so. Now they 
want some clear directions from the Centre. It 
can never be expected that institutions serving 
the richer sections will support poorer 
sections. As a result of this, there has been 
unemployment and the poor has become 
poorer. It is nearly to the tune of five million 
people unemployed to day which may be 
raised to 6.5 million in coming, decade. Thus, 
we are facing a giant problem. We have to 
consider it very seriously. 

Then, coming also to fiscal policies 
followed, we have allowed certain investment 
allowance. I humbly submit before you, Sir, 
that it is only the richer sections of the 
society, the big industrialists who will take 
advantage of it. The small industry will be 
benefited even if it produces certain items 
which are not on the priority basis. We are 
now planning for the sixth five-year period. 
We are at cross roads. Even the honourable 
Ministers differ in certain cases in their line 
of approach in public utterances. Whatever 
we may say, the fiscal measure as a whole is 
more for the market economy than 
subsistence economy which is mare important 
in this country. We cannot ignore people who 
live below poverty line. Richer sections are 
getting more benefits and the poorer sections 
do not get concessions. We think of having 
more capital-intensive industries but we do 
not think of the poor manufacturers who 
manufacture in his house. Not only this, there 
is the question of unemployment. By levying 
a tax on bidi, the Central Government may 
not be able to collect much but the incidence 
of this levy will certainly be felt in greater 
proportion by the poor people.   It is at the 
cost of the poor 

man that the Government may raise a certain 
amount by this levy. In fact, we need other 
methods to raise resources ... 

MR, DEPUTY CHAIRMAN; Please be 
brief. 

SHRI SANTOSH KUMAR SAHU: So, my 
humble submission is that we cannot go cm 
like this saying that the past Government did 
some mischief. We have emerged out a clear 
perspec-tion of our economic and social order. 
We cannot bifurcate these two things. The 
poor people's economic development also 
depends upon the social order that we 
visualise. Now, it must be pointed out in clear 
lines by the Government, otherwise, this 
country will plunge more into darkness. With 
pains in my heart I have to say that the poor 
people, the Harijans, the Adivasis, the 
backward people in backward areas have not 
been looked after as much as they were cared 
for by the Previous Government. This 
Government is yet to give a clear policy. They 
must come out with implicit and explicit 
clarification as to what is their view and what 
is their philosophy. They will say that some 
Assembly Committee or some other 
committee is sitting. The country will not wait 
for long. We must be told what their policy is 
and what their philosophy is. Let us not try to 
have a negative attitude. This Government, up 
till now has tended to wards right of the 
centre. As an underdeveloped country, we 
cannot have the luxury of going towards the 
right. 

With these words, Sir, I think the 
Government will come out with clear and 
implicit policy to be pursued on the economic 
and social development of the country.    
Thank you. 

SHRI BHUPESH GUPTA (West Bengal): 
Sir, I should like to start on a few issues in 
connection with the debate on his 
Appropriation Bill. Since our friend, Mr. 
Charan Singh, is here, may I start with him? 
Sir, the Government is committed to releasing 
the political prisoners... 
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THE MINISTER OF HOME AFFAIRS 
(SHRI CHARAN SINGH): I think I am not 
proving provocative to you. . . 

SHRI BHUPESH GUPTA: ... and steps are 
being taken in some States, though not 
satisfactorily, in that direction. As far as West 
Bengal is concerned, many have been released 
but some could not be released, like Naxalite 
prisoners, like Ashim Chatterjee, Kanu Sanyal 
and others. This is because cases are pending 
in other States against them. I would ask the 
Central Government and Mr. Charan Singh in 
particular, to help in this matter, in persuading 
the States to withdraw the cases in consonance 
with the policy which is being pursued by the 
West Bengal Government. The West Bengal 
Government has adopted a very broad and 
forthright policy in this matter as far as I can 
see. But they have been handicapped by the 
fact that some of these people, Naxalites and 
others, have got cases pending against them 
for years in the courts of other States. I hope 
his intervention will be available, not with a 
view to interfere with the affairs of the State, 
but to help in the process of release of all 
these political prisoners. 

Sir, many Commissions of Inquiry have 
been appointed, some by the Centre and others 
by the States. We read in the newspapers that 
some kind of a conflict is developing between 
the Commissions of Inquiry appointed by the 
Centre and those appointed by the States. 
Currently, we are reading something about the 
controversies that have arisen in regard to the 
Commissions of Inquiry that have been ap-
pointed in Karnataka and in Andhra Pradesh. 
This should also be sorted out and settled. 
This is one thing I would suggest. In this 
connection, Sir, I bring to his notice a very in-
teresting memorandum which was submitted 
by the Executive Committee of the IPS 
Officers' Association to the Chief Minister of 
West Bengal. This has not been published. 
Somehow, I had come across the document. 

There, the Police Officers' Association, the 
IPS' Officers' Association, says something in 
regard to the appoint-ment of a Commission 
of Inquiry. Welcoming the decision of the 
State Government to appoint a Commission 
of Inquiry, the. memorandum goes on to 
say—I quote: 

"In the general condemnation of the 
police which followed in the wake of the 
withdrawal of the Emergency, the basic 
fact has been all too often lost sight of that 
the police is a part, and a subservient part 
at that, of the general administration 
structure and the actions of the police 
cannot toe regarded in isolation from the 
motives and designs of the political powers 
that be transmitted at least at the State and 
district level through the general 
administration." 

Then, it goes on the say—this is a very 
important point—which concerns the All 
India Services'—I quote: 

"The foregoing consideration bring us 
directly to a point which has been 
exercising the minds of the members of the 
Association for a long time—the question 
of the independence and status of the 
police revealed at the district level in the 
relationship of the Superintendent of 
Police to the District Magistrate and at the 
State level of the Inspector—General of 
Police to the Home  Department." 

Then, the Association says that it is preparing 
a document on it. This is a very interesting 
thing. The IPS Officers' Association in West 
Bengal is trying to make out a case, and 
understandably so, that whatever had 
happened was largely due to the political 
direction and guidance from the Government. 
This is the suggestion. Whereas the police 
officials should not be allowed to go scot-
free,, the Ministers responsible should also be 
questioned on how the police officials be-
haved.   Here, we should, I think, take 
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a little interest in it. Not that we should 
interfere with the administration of the State. 
But it should not appear as if the Ministerial 
responsibility for the crimes, tortures, excesses 
and other things, is being ignored by us. It 
should not happen. But at the same time, to 
my surprise, this memorandum by the IPS 
Officers' Association does not name any 
policy offici-also in West Bengal" belonging 
to the IPS cadre who have been responsible 
for the excesses,, killings and so on. They 
should have done it. But they have not done it. 
I have given the names and particulars of 
those people who have committed crimes dur-
ing the emergency and before the emergency. . 
Mr. Charan Singh should know that the point I 
raised there related to what happened before 
the emergency from 1970 to 1974 or so. This I 
am dealing with. 

DR. RAJAT KUMAR CHAKRABARTI 
(West Bengal): What about people in the 
administration, subordinate to I.A.S.? 

SHRI BHUPESH GUPTA; He cannot 
deal with that perhaps. 

DR. RAJAT KUMAR CHAKRABARTI: 
You are neglecting them who have an equal 
responsibility... (Interruptions) . 
SHRI "BHUPESH GUPTA: Therefore, this 

has to be gone into. The memorandum is quite 
interesting. I would ask the Chief Minister of 
West Bengal, if I may say so, and if Mr. 
Ramamurti permits, that this memorandum 
should be published, so that the people should 
know that the police is trying to put the blame 
on the Ministers and Ministers are trying to 
put the blame on the police. We would like 
the blame to be correctly apportioned. Neither 
the Ministers nor the police men responsible 
for all that happened in West Bengal should 
be spared.    That is one thing.  Sir. 

Then Sir, we wanted a statement by the 
Prime Minister as    to    what 

happened. With a lot of fanfare the Chief 
Ministers' Conference took place. It seems 
that a mountain of talk has produced a mouse 
of result. 

THE MINISTER OF RAILWAYS (PROF. 
MADHU DANDAVATE): What has this to 
do with the Appropriation Bill. This is not an 
'Appropriation of Blames Bill'... (Interrup-
tions). 

SHRI BHUPESH GUPTA; This is what I 
find. Nothing much has come, except that we 
are told that the public distribution system has 
been agreed upon and would come into 
operation after Mr. Dharia has finalised the 
scheme, everything has been processed and 
the Planning Commission has gone through 
it. By that time what will happen, we do not 
know. 

Now. Sir, at that Conference many other 
things were discussed. What about the bonus 
issue? The session is going to end. The bonus 
cut is not being restored. The Government is 
committed to it. Many of you are committed 
to it. You are committed to the restoration of 
the bonus cut of 8.33 per cent. It was given by 
an Act of Parliament in 1973. Arbitrarily, an 
Ordinance was issued in September 1975 to 
take away that right to bonus. You yourself in 
your Janata manifesto have said this. Then 
what is the difficulty in restoring bonus? Sir, 
festivals are coming in West Bengal—Puja 
and others. Festivals are coming in other 
places also. It must be done here and now. 
Otherwise,. Sir, there will be agitations, de-
monstrations and strikes. Everything will be 
absolutely legitimate. The right of the 
working class has been taken away. You are 
committed to restore it. That you are not 
doing. But any action in defence of the rights 
and gains of the working people is not only 
legitimate but it is honourable also. That is 
what I say. We find nothing and no decision 
taken about this in the Chief Ministers' Con-
ference.   We are surprised.   I am glad 
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that   nobody    in    the  Chief    Minister's 
Conference    recommended    the use of 
MISA even for economic offences.   None.  
What   happens?   Why  is the Bill not     
being    brought.    You strengthen the 
Essential Commodities Act and other 
measures to deal with economic  offences.   
But    the    MISA should    be    repealed.   
Mr.    Charan Singh told in this House that the 
MISA would be repealed.   He should bring 
the Bill before we go.   Other things are 
coming.   Many things are coming. But not 
this "Bill. Why? Explain this conduct.   You 
say that you have appointed   a   committee.   
What   is   the committee doing?   We are 
entitled to know this. What is the progress of 
the working of that committee? There is no 
need for a committee.   Never did I hear that a 
committee is going into the question of repeal 
of a measure. To repeal a measure is very   
simple. You can do it easily.    It was brought 
in 1969 when the Indira Gandhi Government 
did not have the majority and we insisted that 
unless the Preventive Detention  Act  was  
allowed to  lapse we  would  vote  against  the  
Government.    It went in a day.    I    am    not 
threatening you because of any majority.    
But   why   should   it   not      be brought to 
honour    your own pledge to the people? Mr. 
Chandra Shekhar, even today's papers say, is 
against it. All of you are against it.   Why 
should MISA remain?    So, I urge upon the 
Government  to take this step immediately. 

Sir,   then   the  question  of  Centre-State 
relations has come up.    I think the matter 
should he gone Into and it should be diseussed.    
I would urge upon  Mr.   Charan     Singh   and     
the Prime Minister to discuss this matter. We 
have a new set-up, a new  situa-tion  and  the  
question  has  come  up from a number of 
States.   And I do hope that it would be done in 
a proper, democratic manner through mutual 
consultation.   The States do require more 
economic powers and they also require to be 
strengthened. 

Mr. Morarji Desai has said that the States 
should be strengthened and the Centre should    
be    strengthened.   I agree.   We want the 
principle of unity in diversity to be given    
flesh    and blood at both the ends—at the 
Centre and in the States.   We are for streng-
thening the basic unity of the country.   We 
want to see that the States are also 
strengthened and they have their legitimate 
due and rights. Therefore,  there  should be  a     
discussion. Tamil Nadu has raised it; Kerala 
issue has come up; West Bengal has raised it.    
Other States have also raised    it. Here is the 
time for the Government to  take  the initiative 
in this matter and  see  what  changes     are  
needed,. Finance  Commission is     not  
enough and   nothing   much   will   happen.   
It seems the Government    wants to go ahead  
with  prohibition  and  all that very speedily.   
But these are    other questions'.   The   Centre-
State      relationship is a very urgent issue. 

Then, Sir, in regard to Delhi I have said—and 
I repeat it again—that Delhi people  are justified  
in their  demand that they    should    have a 
Legislative Assembly    and a  fully    
responsible government.   Here in   Delhi the 
multiplicity of authority is working    to the 
detriment of the interests of the people of Delhi.   
Therefore,    I fully support the demand which 
has seen-voiced,  among  others,  by  our party 
in Delhi in a resolution... (Time-bell r ings) . . . I 
am just finishing.    Surprisingly enough, Mr. 
Kedar Nath Sahni, who is the Chief Executive 
Councillor of Delhi,, and who,  before the  elec-
tions, gave the pledge that he stood for a full 
Legislative Assembly    for Delhi and a 
responsible Government, now seems to be 
falling in line with Mr. Charan Singh and going 
back on the  pledge  that he gave  during the 
elections.   So,  this  question     should engage 
the attention of the Government.   Delhi  is  
certainly entitled to have their demand met for a 
Legislative Assembly and for a responsible 
Government. 
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Then, the question of Haryana's capital is 

also hanging fire. That should also be settled 
in a proper manner. Here, Sir, I should like to 
say that I don't know why the P & T Depart-
ment, for example,, is trying to bring in the 
cross-bar system again. They seem to be 
placing an order for the cross-bar equipment. 
They want to import this equipment from the 
Nippon Electric Company in Japan. This 
matter has been discussed in this House and 
the other House. The cross-bar system was 
found not suitable for our country. Much was 
said here and in the other House. And now we 
find that this Government is placing an order 
for the cross-bar system for about 30,000 lines 
and so on.   I must say what is happening. 

It does appear that the Secretary, 
Communications, has had a longstanding 
personal relation with the Nippon Electric 
Company for several years and, some how or 
other, he seems to be interested in helping this 
Nippon Electric Company of Japan. This 
matter should be investigated as to why it 
should happen when the Houses and the 
Government have rejected this cross-bar 
system. Sir, I demand that the cross-bar 
system may not be introduced. Even in Japan, 
it is being given up. The company has cut 
down production because, it is not suitable in 
Japan. Now we find the Government of India 
is placing a new order for the import of the 
cross-bar system. The Finance Minister should 
no sanction any money. He should put a stop 
to it and cancel the order that has been placed. 
Here, Sir, is another thing and that will be 
discus-ed tomorrow. But, for hon. Members' 
information I will just read out from the White 
Paper about the conduct of the House which 
concerns us. On page 29 the White Paper says: 
— 

"All these guidelines were framed with 
the approval of the Minister of I & B. He 
wrote to Shri Raghu Ramiah on January l. 
1976 to obtain clearance of the    Speaker    
of 

the Lok Sabha and the Chairman of the 
Rajya Sabha to pre-censor-ship. There is 
nothing available to show what happened 
thereafter. Shortly afterwards, a room in 
Parliament House was set aside for this 
purpose." 

Now, Sir, you see how we feel. A room in 
Parliament House was set aside for censoring 
our utterances. They did it. We brought it to 
the notice of the House from time to time. No-
thing happened. I would like to know from the 
appropriate authority —whoever is there—
what the speaker and our Chairman said. Was 
any clearance given? If any clearance was not 
given and if Mr. Raghu Ramiah or anybody 
had created the impression as if he had got the 
clearance from the Chairman and Speaker, he 
and other Ministers concerned,,— the 
authorities concerned—had definitely 
committed a gross breach of privilege and 
even contempt of the House. Sir, I should 
like—on the verification of the fact from the 
Speaker and the Chairman—the matter to be 
considered as to whether we should bring in a 
privilege motion against Mr. Raghu Ramiah, 
Mr. Shukla and others who evidently, 
according to it, had violated the privilege of 
the House.    (Time bell rings.) 

Sir, before I sit down, Mr. Charan Singh is 
both interesting and a little provocative. He 
always tells me what I did when I raise all 
these questions. 

PROF. MADHU DANDAVATE; If you 
don't' mind, I would just like to seek some 
information. It is very good that you are 
demanding that a breach of privilege issue 
should be raised. I just want to know for my 
information because then I was not in this 
House and that House also. During the 
emergency, did anybody try to raise the 
breach of privilege issue? 

SHRI BHUPESH GUPTA; I am very 
glad.   Prof. Dandavate is always 
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very helpful to me and I congratulate him.   
Here  are  the  proceedings. 

PROF MADHU DANDAVATE: You 
raised it, I know. 

SHRI BHUPESH GUPTA: Everyday we 
raised, every day we went to the Chamber to 
protest. Mr. Raghu Ramiah called a meeting. 
We protested against it to the Speaker—at 
every point. We know that we had some 
differences but on this I don't think Prof. 
Madhu Dandavate and I differ. These are 
there. These are testimoney to our bona fides 
in this matter. The proceedings of Parlia-
ment—the fingerprints of the culprit Bhupesh 
Gupta and other Communists —are there. Sir, 
nothing was listened to. 

SHRI CHARAN SINGH: The country is 
interested in knowing—just like his speeches 
and going into the Chamber, etc.,—whether 
the Communist Party continued to co-operate 
with the Congress... 

SHRI BHUPESH GUPTA: That is why I 
wanted to enter into a little dialogue with 
Charan Singhji there because he is so 
amusing. Charan Singhji every day says such 
thing because that seems to be his only talk-
ing point. Did we join the Government in 
U.P.? We did not join. Did we commit a 
crime then? We did not join that Government 
there. There we were in the Opposition. Yes, 
in certain matter's we did support—in foreign 
policy and certain other things also; you can 
say. You can even say we supported the 
emergency but, Mr. Charan Singh, we fought 
all excesses. May I ask him now, since he has 
always been asking me... 

SHRI CHARAN SINGH: Not only that. 
You voted with the Congress. That is the 
point. 

SHRI   BHUPESH      GUPTA:      Mr. 
Charan Singh, you were not here. 
(Interruptions) 

SHRI JAGJIT SINGH ANAND: (Punjab): 
He was ignorant because he was not here. 

SHRI BHUPESH GUPTA: Mr. Charan 
Singh, you were not here. Sir, I am glad that 
Mr. Charan Singh always provides 
enlivening things for this debate. 

You were not here. May I ask you, Mr. 
Charan Singh, when had 3 P.M. been in the 
Uttar Pradesh Assembly, did you utter a word 
against the excesses committed, against the 
Naxalite killings between 1970 and 1975 till 
April and May. In June you were not there. Is 
there anything in the proceedings there to 
give an answer to these question?... 
(Interruptions). You did not... (Interruptions). 
I say this because you only invite such 
remarks. 

PROF. MADHU DANDAVATE: Do you 
try to settle that account by supporting that 
fraud of Emergency? Is that your contention 
to try to support the fraud of Emergency? 

SHRI BHUPESH GUPTA: Mr. Charan 
Singh asks us what we did. You know very 
well. As regards our stand on Emergency, that 
we can discuss later. You can condemn us, if 
you like; you can praise us if you like. That is 
for you to decide. But, what I am saying is: 
Who had put up a threat to democracy? Who 
had decided that things will be settled by bul-
lets? From Lucknow and other places, who 
had put that threat? And who incited the kind 
of action that you catch hold of MLAs and 
make them at gun point resign? Was it 
democracy? Mr. Charan Singh is fortunate 
enough He was not in jail for long. He came 
out soon. I was happy that he had come out. 
After all, he is my old friend. But, when he 
came out did He utter a word against the 
excesses against the workers, excesses against 
the Naxalites and  others?  Never did he make    
a 
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demand that bonus should be restored.   
Never did he do that. . . .. (Interruptions).   
I was  very  much  interested to  know 
his speech.   Mr. Charan Singh may 
correct me if I am wrong. Now, Mr. 
Charan Singh,, I think we should come 
to a gentleman's agreement—Mr. Charan 
Singh and myself. The esteemed Home 
Minister of the country lives in such a 
glass tower— such a vulnerable glass   
tower.    Out of the 30 years of Congress 
misrule, Prof.  Madhu  Dandavate,  
almost  for 25 years he was with it.   He 
has been the Chief Minister of Uttar 
Pradesh and what not. I was not a 
Minister. I have  been sitting here,    here    
and here—these three places.   But     
you were there for 30 years, So let us not 
go into that. Therefore, I tell you.  .  . 
(Interruptions).   Mr. Charan    Singh, 
being in such a glass tower, should not 
throw too many stones at others all the 
time.   It is not wise for you, Mr.   
Charan  Singh.   That   is     all   I would 
say.    Sir, it is all right, Mr. -Charan 
Singh, the Home Minister of the   
country,  has understood  me.   I have 
given some constructive suggestions, and 
so on. 

Again, I give a note of warning to our 
friend Mr. H. M. Patel.    Up to now he 
has not yet .formed the Consultative   
Committee   for  Finance.   I have been a 
member of that    Committee ever since I 
came here; others are also there.   Why 
has he not formed it so    far?    And  I 
think whatever our friend Mr. George 
Fernandes may say, or others may say, he 
seems to be dead settled with the business 
of  offering  concessions   after  conces-
sions to monopoly capital.   Well, that is a 
very ominous symptom, as far as this 
Government is    concerned.    Sir, I do 
not wish to say anything more. I have 
given some very good suggestions  and 
have brought certain facts to light.    We 
also find that some retired ICS officers 
are being brought in to occupy new posts; 
and some    of these retired men have 
been connected  with big business houses.     
That is also disturbing us a little.   One of 

them—I am not giving out the name— 
has been connected after retirement as 
ICS with a multi-national corpora-tion. 
So, Sir, all these things are happening. 
The Peace "Corps is also coming here. So 
many things you are doing now. The 
Finance Minister is a mild-mannered 
man, does speak very softly, does not get 
agitated like my friend, Shri Charan 
Singh, does not believe in politicking all 
the time, but he seems to have a real mer-
cantile approach on the whole subject, 
going full-steam ahead,, giving con-
cessions galore to the monopoly capital to 
their heart's content. Sir, I protest against 
this abject surrender and sell out of 
national interest to the  monopoly capital. 

MR. DEPUTY CHAIRMAN: We 
have already exceeded the time allotted 
to this Bill. Only one more speaker 
remains. 

SHRI L. G. HAVANUR (Karna 
taka): Sir, in this august House. 1 
feel that I am one of the youngest 
men. Though I took the oath on the 
21st, I made a very brief speech on 
the appointment of the Civil Rights 
Commission, and subsequently I was 
eager to make a speech on the work 
ing of the judiciary. There have 
been __  
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SHRI L. G. HAVANUR: The salaries of 

the Judges of the Supreme Court are paid but  
of the Consolidated Fund of the Union, and 
the constitution and organisation of the 
Supreme Court and the High Courts are under 
the control of the Central Government. We 
will discuss today about the appointment of 
the Lok Pal who would have powers to go 
into the allegations of misuse of power or 
allegations of corruption made against the 
Members of Parliament, the Prime Minister 
and the Chief Ministers of the States. But I do 
not find any-such provision being made to go 
into the allegations of favouritism, nepotism 
or casteism against the Judges of the Supreme 
Court and the Judges of the High Courts, In 
India, as elsewhere, we regard the courts of 
law as temples, and the Judges as the high 
priests. We expect that the courts should be 
surrounded by an atmosphere of solemnity. 
We are treating the courts with greater re-
verance and awe than Parliament, though it is 
Parliament which is ex-presive of the supreme 
will of the people. Our Parliament, represent-
ing the whole nation, has given the Judges the 
highest prestige and power. We pay them the 
highest respect. We address them in the most 
reverential manner. We approach and address 
the Judges with the utmost humility and 
submissiveness. All these things indicate the 
highest esteem in which we hold the judiciary 
and the Judges. All these things also indicate 
that we, constituting the Parliament, subordi-
nated a part of our sovereignty to the Judges 
and the judiciary. We have given the Judges 
wide and unfeterred powers and have 
surrendered ourselves even at the risk of 
becoming victims of judicial displeasure and 
condemnation. We have abrogated certain of 
our powers or delegated a part of our 
sovereignty to the judges in the hope that they 
would act and wield their power in a fair and 
judicious manner, without taking sides with 
political parties or individuals. They are 
expected to be impartial to be worthy of the 
confidence we have 

reposed in them. We have given a judge,, 
either of the Supreme Court or of the High 
Court, the power to issue prerogative writs 
against any authority) and in some instances, 
against individuals also. The judge 
automatically receives the highest title of 
"Lordship", though it is not recognished by 
law. Judges are the arbiters of disputes 
between the Parliament and the people, 
between the people and the executive, and so 
they should not create or enter into any public 
controversy. They should impose restrictions 
upon themselves. But a feeling has grown in 
the recent months that there has been a decline 
in the calibre of some judges of the Supreme 
Court and of the High Courts. The British 
judges, and till recently the Indian judges, had 
maintained, as a rule, a tradition of isolation 
and aloofness. Of lafe7 some judges have 
reached an extreme position in the other 
direction. We hear of instances where a 
Supreme Court judge involved the Acting 
President of India and the Chief Justice of 
India in the decision of cases. We hear of 
cases where the Chief Justice of the Allahabad 
High Court belied the allegation of a puisne 
judge of the same High Court in a case 
involving the former Prime Minister. We hear 
of cases where another judge of the Supreme 
Court also introduced the name of the former 
Prime Minister. And the present Chief Justice 
of the Karnataka High Court dragged in the 
names of two Ministers alleging attempt to 
influence some judges of the High Court in a 
criminal case in which another Minister and a 
Member of Parliament were involved. In all 
these cases, the utterances of some judges 
have the effect of stigmatising the President of 
India, the Prime Minister of India and 
Ministers and Members of Parliament. Those 
accusations have exposed those members to 
public ridicule, contempt or hatred and have 
injured their reputation. Every person has an 
inherent and absolute right to keep intact and 
to enforce respect for, the reputation of his 
character which he has earned 
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at immeasurable cost and long years of 
struggle and sacrifice in public life. Indeed, 
for men in public life, loss of character 
occasions much more pain and mental 
embarrassment than the idea of loss of life 
itself. Some of the judges are playing fast and 
loose with the reputation of high dignitaries 
by casting aspersions... 

MR. DEPUTY CHAIRMAN: Hon. 
Member,, I would suggest you may not make 
such observations. You can avoid it. 

SHRI KALP NATH RAI (Uttar Pradesh): 
Why not? 

SHRI L. G. HAVANUR: These things 
have been discussed. 

MR. DEPUTY CHAIRMAN: Let us 
discuss it on a substantive motion but not on a 
Bill of this nature. 

SHRI KALP NATH RAI: It is his 
privilege. 

MR. DEPUTY CHAIRMAN: It is my duty 
to say what his privilege is. 

SHRI L. G. HAVANUR: I am coming to 
the relevant portion some of the judges are 
playing fast and loose with the reputation of 
high dignitaries by casting aspersions upon 
their character and suggesting moral obliquity. 
What is outrageous is that those judges with. 
out ascertaining the accuracy of facts, without 
disclosing .   .   . 

MR. DEPUTY CHAIRMAN; Hon. 
Member, these are very general and, I think, 
uncalled for observations. Please do not make 
observations which are so general and 
sweeping. You can leaye this topic, I would 
suggest, please. You can continue but you can 
leave this point. 

SHRI L. G. HAVANUR: Yes. Without 
disclosing the source of information and 
violating the principles    of 

natural justice they are misusing their high 
station in life which is invested with an 
amount of terror sufficient to cowdown any 
opponent of theirs. Those who opposed such 
judges have been victimised in one way or the 
other. The allegations of some of those judges 
against the other judges and the political 
administrators, if true, tend to interfere with 
the course of justice and thus constitute an of-
fence of contempt of court. But no 
proceedings have been instituted against 
anybody. The necessary inference that can be 
drawn is that those allegations of interference 
are not true. Take the case of the present Chief 
Justice of Karanataka... 

MR. DEPUTY CHAIRMAN; You are 
passing judgements here, I do not know of 
what nature. I do not think you should 
proceed in this manner. 

SHRI L. G. HAVANUR: I want to make 
out a case of impeachment against the present 
Karnataka Chief Justice... 

MR. DEPUTY CHAIRMAN: They are 
very vague and general in nature. 

SHRI  L. G. HAVANUR: No, these are 
facts. 

MR. DEPUTY CHAIRMAN: No, they are 
not facts. 

SHRI L. G. HAVANUR: These are facts  .   
.   . 

MR. DEPUTY CHAIRMAN: No, please. I 
will not allow like this. 1 request you, you 
may drop the subject. If you want to continue, 
take some other topic, otherwise, I will close 
the debate at this stage. 

SHRI L. G. HAVANUR: My sub. mission 
is yesterday, I listened to the discussion in the 
Lok Sabha where the Minister of law and 
Justice had discussed this very subject. Even 
on the 16th June the same topic was discussed 
in that Lok Sabha. I went through the 
proceedings .   .   . 
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MR. DEPUTY CHAIRMAN: Let us 
discuss it as a subject, but not make general 
and vague observations of this nature. 
(Interruptions) Order, please. If you have 
nothing to say on the Bill here, then I will call 
the Finance Minister to  reply. 

SHRI L. G. HAVANUR; On the 25th of 
last month a written statement of the Minister 
of Law and Justice was placed here relating to 
the conduct of the Chief Justice of the High 
Court and two Ministers. My submission is 
the absence of law providing for the manner 
in which judges should conduct themselves 
has given scope for judges to come out 
publicly and make irrelevant and sometimes 
irresponsible utterances... 

MR. DEPUTY CHAIRMAN: Therefore, 
the Member can raise a discussion on that. It 
is within the Rules. I am not debarring 
discussion. But at this time we have no notice 
and Government have no notice. To make 
such observations against the judiciary is not 
proper at this stage. If you have nothing to say 
on the Bill, I am calling the Finance Minister, 
Finance Minister,  please. 

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI H. M. 
PATEL): Mr. Deputy Chairman, the question 
that we were considering was demands for 
excess grants relating to the year 1974-75 
voted by the Lok Sabha on the 25th July 1977 
and the expenditure charged on the 
Consolidated Fund of India in excess of the 
sanctioned appropriations for that year. The 
reasons which led to the excesses have been 
explained in the footnotes below each Demand 
or Appropriation in the pamphlet circulated to 
the honourable Members on the 16th June 
1977 and summarised... 

SHRI BHUPESH GUPTA:' Sir, the 
honourable Minister is reading out his speech. 
Obviously it is a speech written before we 
spoke. Is he replying to the debate? The 
writer of the speech did not know what we 
would be speaking here... 

SHRI H. M. PATEL; The honourable 
Member spoke not one word on the subject-
matter that was brought before the House and 
I had to tell him to enlighten him as well as 
other Members of the House what the subject-
matter was which I had brought before the 
House. All that I can say is that none of the 
Members made any suggestion with reference 
to this mo. tion and I would, therefore, ask 
that the Appropriation Bill be approved. 

SHRI  BHUPESH   GUPTA:   No   on a  
point  of order.  This  is  again  bad. The Rule 
is this... 

SHRI H. M. PATEL: I will not yield. Mr. 
Deputy Chairman, 1 am not going to yield. 

SHRI BHUPESH GUPTA; The Rule is... 

SHRI H. M. PATEL: No, I am not 
yielding. . . .  

SHRI BHUPESH GUPTA: Then you read 
out. 

SHRI H. M. PATEL; I think I must explain 
what the subject-matter of this particular 
motion was. Now, the sanctioned grants and 
appropriations revealed in the annual 
Appropriation Acts are first scrutinised in the 
Public Accounts Commitee and it is only 
thereafter that it comes before this House. And 
in this case the various items of excess 
expenditure during 1974.75 were scrutinised 
by the Public Accounts Committee, Fifth Lok 
Sabha who in their 227th report recommended 
regularisation of the excess expenditure. The 
excess expenditure during 1974-75 amounted 
to Rs. 248.56 crores spread over 24 grants and 
one appropriation. Of these, three items 
amounting to Rs. 220.34 crores are charged on 
the Consolidated Fund and the balance excess 
of Rs. 28.22 crores on the voted side. The bu'k 
of the excesses, namely, Rs. 207.40 crores in 
the charged portion relates to premature 
cancellation of treasury bills issued in favour 
of the Reserve Bank 
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and was notional, having no budge, tary 

impact. The rest of the excess expenditure 
constituted .21 per cent of the sanctioned 
grants and appropriations. I thought, Sir, I 
should give this information to the House and 
it is for this purpose that I have come before 
the House. I do not propose to say anything 
further. Since no other points were raised, I 
have no further observations to make. 

SHRI BHUPESH GUPTA: When we 
discuss the Finance Bill of that type general 
issues concerning various departments and 
other things are raised and it is not strictly and 
technically an occassion when only financial 
matters are discussed. You know it very well. 
The normal practice is that the Government or 
the Finance Minister, in particular, says some-
thing. At least he should have said that these 
will be considered or brought to the notice of 
the Government. Sometimes other Ministers 
intervene. The Home Minister was present and 
he could have intervened   .   .   . 

PROF. MADHU DANDAVATE;   He has  
come for some other Motion. 

SHRI BHUPESH GUPTA: Nothing like 
that was done. It is very difficult to deal with 
Shri H. M. Patel. Nothing can provoke him 
and he goes on giving concession after 
concession to monopolists. 

SHRI HARSH DEO MALAVIYA (Uttar 
Pradesh): Normally, when there is a debate in 
the House the hon. Minister takes note of 
what we say and refers to them while replying 
to the debate. Last time on the Finance Bill 
also we 'howled' for three days. It was just a 
'howl' for him. In the end he came with a 
written speech in which he covered only the 
points raised by Shri Pranab Mukherjee. In 
the course of his speech at least he would 
have referred  to  Shri  Pranab 

Mukherjee by name three dozen times. This 
courtesy may kindly be given to others in this 
House. At least kindly touch upon the points 
raised by us. We are simply shouting for 
nothing. 

SHRI H. M. PATEL: I shall touch upon 
what the hon. Members say the day when they 
speak relevantely on the  subject. 

SHRI BHUPESH GUPTA: I referred to the 
consultative committee. He did not reply to it. 

DR. RAMKRIPAL SINHA (Bihar): This 
Appropriation Bill relates to three years back. 
What is there to reply to? 

MR. DEPUTY CHAIRMAN: He wants at 
least the names to be men-tioned. The 
question is: 

"That the Bill to provide for the 
authorisation of appropriation of moneys 
out of the Consolidated Fund of India to 
meet the amounts spent on certain services 
during the financial year ended on the 31st 
day of March, 1975, in excess of the 
amounts granted for those services and for 
that year, as passed by the Lok Sabha, be 
taken ino consideration." 

The motion was adopted. 

MR. DEPUTY CHAIRMAN: We shall 
now take up clause by clause consideration of 
the Bill. 

Clauses 2 and 3 and the Schedule were added 
to the Bill. Clause 1, the Enacting Formula, 
and the Title were added to the Bill. 

SHRI H. M. PATEL;   Sir, I move: "That  

the Bill be returned." 

The question was put and the motion  was 
adopted. 


